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7.1.2003 	Heard Mr. A.M. Bu.Jarbaruah, 
4\ 

learned counsel for the applicant. 

The respondents are yet to file 

written statement. Shri A.K. Choudhury, 

irned dd1. C.G.S.C. for the respofldd. 
eflts is directed to file written 

statement within four weeks from today.. 

List again on 7.2.2003 for admission. 
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7.2.2003 	Heard Mro D.C.NathX, learned cou- 
• 	 nsel for the p1icant and also 2/3/ 3  

- 	Chaudhuri, learned Addl.C.G.S.C. 
AAi 

 

/v/1S 	 The application is admitted. The 
respondents may file written statement 

within four weekso 

last the case for order on 21 .3. 
2003. 
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O.A. 321J2002 	 - 

23.5.2003 	 A.K. Choudhury, learned 

Addi. C.G.S.C. for the respondents 

• 	 prayed for time to file written 

statement. Prayer is allowed. List 

on 27.6,2003 for written statement. 

h 

mb H 
27.6.03 	put up on 1.8.2003 for filing 

written statement on the prayet  made 

by Mr A4(.Chobtdhury.learned d1.C.G.S.0 

Vice_Chairman 

4 	 pg 

1.8.2003 	Mr. A.K. Choudhury, learned Addi. 

G.G.S.C. for the respondents stated 

that he has received instructions. 

Accordinly, three weeks time is alloNed 

	

'çk.t 	 to the respondents to file written 
I 

- 	statement. 

List again on 29.8.2003 for orders 
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29.8.2003 	A agreed by the parties, the case 
is posted for he.ring on 26.9.2003. The 

• 

	

	respondents may file written statement, in 
• the meantime. 

Vice-Chairman 

mb 

26.9.2003 	The case is adjourned on the prayer 

of learned counsel for the parties. 

List on 7.11.2003 fo:r hearing. 

H V i ce ha irman V 
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18.12.2003 	None appears for tie applicant. 
* 

	

	 put up again on 12.1.2004 for 

hearing. 

'.:Mnber(A) 
mb 

-Joi 
 

h 
16.2.2004 	None or both the paies were pres- /Olj 	

Accordingly case is adjourned. List the 

case on 9.3 .2004 again for hearing. 

Member 
bb 

9.3.20 	 the plea of learned counsel for,, 

W/ 	•t 	 the applicant, the case is'adjourned. List 
on 18.3.2004 for hearing. 

IVmber(A) 

mb 

18.03.2004. 	Heard learned counsel for the 

parties. 

29. 	 • 	 • 	The applic.a-tion is disposed of 

9 
for the ' •reasons recorded in 

separate sheets. No order as to 

Cost. •  
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i._kt,t( 	Q  I / 	 . 	 • 	 Member () 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHTI BENCH 

O.A./R.h.No. L.L321 of 2002. 

DATE OF Jci$IoN 18.03.2004. 

' 	 . . . . . . . . . . . . . . . . •. • . . . . . .. . . . . . . .A.PPLICANT(S) 

.uj 	 Q1Q.6 .0. .. .••• .. . . ADVOCATE FOR THE 
APPLICANT(S). 

--VER5US- 

Union of India & Ors. 	
D 

IJL 
T' M1 

FOR THE 

RESPONDENT(S), 

TH •  HON'BLE MR. K.V. PRAHALDAN, ADMINISTRATIVE MEMBER. 

THE HON t  ELE 

Whether Reporters of local papers may be allowed to see the 
judgment ? 

To be referred to the Reporter or not? 

3 0 	Whether their Lordshjps wish to see the Lair copy of the 
Judgment 7 

41. 	Whether the judgment is to be circulated to the other Benches 7 

Judgment delivered by Hon'ble Member (A). 

4. 
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CENTRAL ,DMINISTRATIVE TRIBUNAL 	::: GUWAHATI BENCH 

OriginalPpp1ication No. 321 of 2002. 

Date of Order : This the 18th Day of March, 2004. 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER. 

Sri Manish Kumar Singh 
AG E B/B II 
GE,. Jorhat, 
Jorhat, Assam, 
PIN.- 785 005. 	 . . . Applicant. 

By Advocates Mr. A.M. bujor Borua, Mr. K.M. Solo. 

- VERSUS - 

The Union of India, 
(Through the Secretary to the Govt. of India, 
Ministry of Defence) 
New Delhi - 110 001. 

The Chief of Army Staff 
Sena Bhawan, New Delhi. 

The Chief Engineer, 
Camp Hanurna 
Ahmedabad - 380 003. 

The Chief Engineer, 
Southern Command, 
Pune - 411 001. 

The Chief Engineer, 
EAstern Command, 
Kolkata. 	 . . . Respondents. 

By Mr. A.K. Chaudhur.y, Addi. C.G.S.C. 

ORDER 

K.V. PRAHLADAN, MEMBER (A): 

In this application the applicant prays for fixation of 

his pay.at Rs.8825/- in the pay scale of Rs.8000-15500/-. 

2. 	The applicant was initially appointed as Group P 

Officer in Central Water Commission, New Delhi. while he was 

posted as such he appeared in the Engineering Service 

Examination through proper channel conducted by Union Public 

Service Commission and came out successful. He was 

subsequently appointed as Assistant Engineer in MES in the pay 

scale of Rs.8000-275-13500/-. He resigned from Central Water 

Commission and resignation was accepted by the competent 

Contd. . .2 
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authority. He was entitled to draw a pay where the initial pay 

shall not be less than the earlier pay under the proviso to FR 

22(B)(1)(a). He filed representation dated 05.10.2000 which 

was turned down. His last representation dated 15.03.2001 is 

yet to be decided. Hence this application for fixation of his 

pay. 

The respondents filed its written statement and in para 

12 of the written statement they have admited the prayer of 

the applicant to fx his pay at Rs.8825/-. 

Heard Mr. A.M. Bujorbarua, learned counsel for the 

applicant and also  Mr. A.K. Chudhury, learned Addi. C.G.S.C. 

for the respondents. 

considering the facts and circuui stances of the case, 

the respondents are directed to fix the pay of the applicant 

as per FR 22(B)(1)(a). His initial pay shall also be fixed 

taking into consideration the pay drawn in the Central Water 

Commission which was Rs.8825/- in the scale of Rs. 

8000-13500/-. 

The application is accordingly disposed of. No order as 

to costs. 

• 	 ( K.V. PRHLADAN 
ADMINI5TR.TIVE MEMBER 

mb 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

- 	GUWAHATI BEN H 

BEWTEEN 

MANISH KUMAR SINGH 	APPLI CANT 

AND 

UNION OF INDIA & ORS --- RESPONDENTS 

'AILS OF APPLICATION: 

Particulars of the applicant: 

Manish Kumar Singh 

AGES/RH 

GEJORHAT, 

Jorhat,Assam 

PIN-785005 

Particulars of the respondent: 

(i)Union of India 
y 

(Through the secretary to the Govt of India, 

Ministry of Defence) 

New Delhi —110001 

(ii) Chief of Army staff 

Sena Bhavan, New Delhi 
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Chief Engineer, 

Camp Hanuma 

Ahmedabad -380003 

Chief Engineer, 

Southern Command, 

Pune411001 

Chief Engineer, 

Eastern command, 

Kolkata 

3. Particulars of the order againt which application is made- 

The claim of the petitioi&or pay protection under FR 22 was rejected 

by the wrong interpretation vide orderNo.145301/606/2/EIB(0) dated 21-11-

2000 from the Chief Engineer, Southern command to the Chief Engineer, 

Ahmedsbad, by interpreting that the case of the petitioner is covered by an 

office memorandum of the Government of India, Ministry ofPerson2el, 

Public Grievances and Pension (Department of Personnel and Training) dated 

10-07-98 The said memorandum concern only with those Govt servants 

serving in Public sector unit. As the present applicant was serving in a Central 

Government Department and not a Public Sector unit, therefore, his case is 

covered by F.R12 and not by the aforesaid memorandum. Accordingly the 

applicant made a representation dated 15-03-01 indicating that his case was 

rejected upon wrong interpretation of the memorandum dated 10-07-98. 

Therefore a prayer was made for considering of the pay protection at the 

earliest. 

h
i 

- 
0 



I 	But the subsequentrepresentationhas neither been accepted 

rejected inspite of several request and approaches by the appliàant,hence 

tlis application before the Tribunal. 

Jurisdiction of the Tribunal:.. 

The applicant declares that the subject matter of the order against 

iich he wants redressal is within the jurisdiction of the Tribunal. 

5J Liniitaiton: 

. 	The applicant declares that the application is within the limitation 

nesciibed in Section 21of the Administration Tribunals Act,1985. 

61 Facts ofthe case: 

The facts of the case are given below:- 

(a) That the applicant is an Engineering Graduate and he is duly 

qualified to hold any Engineering post under any Department of the 

Government of India. The applicant appeared in the Engineering 

Service Examination,1994, conducted by the UPSC and he was 

declared to have been selected in the same. Accordingly, the 

applicantwas appointed as "Group A" officer in the Central Water 
------------------  

Commission, New Delhi It may be stated herein, that the Central 

Water Commission is a Government Department /GovL of India 

The applicant worked in the aforesaid capacity from 02-02-96 to 21- 

07-2000. 

( 



(b) That whilethe appIicaitwas serving as a"Group A" officer in 

the Central Water Commission, he applied through the proper 

channel andappeared in the Engineering Services Examination 

conducted by the UPSC. This time also the applicant was declared 

selócted but his position was higher this time in the merit list 

(e) That by the orderNo.PC/3(1)/97/MES/D(Apptts) dated 26-04-

2000 issued by the Government of India, Ministry of Defence under 

the signature of Deputy Secretary to the Government of India, the 

applicantwas•offereda"Group A" post of Assistant Executive 

Engineer in the Military Engineering service under Ministiy of 

befnce in the revised pay scale ofRs. 8000-275-13500. It was 

stated that the pay would be fixed of the minimum pay scale or as 

per rules on the subject, as the case may be and also entitled to draw 

any other allowances as may be admissible. The appointment order 

further states that the applicant would be in probation for a period of 

two years from the date of appointment. 

A copy of the order dated 26-04-2000 is 

annexed herewilli and marked as Annexure-I 

(d) That the applicant accordingly accepted the offer of appointment 

made by the aforesaid order dated 26-04-2000 and duly 

communicated his acceptance to the appropriate authority as 

required under clause 5 of the Terms and Conditions of the aforesaid 

ofibr of appointment. The applicant further submitted his resignation 

to the appropriate authority of the Central Water Engineering 

(Group-A) service, wherein the applicant was serving as Assistant 

Director, Central Water Commission 



(e) That by the order No.30/4/2000-El dated 22-06-2000 under the 

signature of the Assistant Secretary to the Govt. of India, Ministry of 

Water Resources, the applicant was informed that the President was 

pleased to accept the resignation of the applicant as Assistant 

Director, Central Water Commission, in the Central Water 

Engineering Group-A service with effect from the date he is actually 

relieved of his duties from the Central Water Commission- In the 

said office order it was further stated that since the applicant has 

tendered his resignation to take up another appointment with proper 

pennission ihe benet!fld$rRU!e 26(2) of the CCS (Pension) 

Rules,1972 would be admissible to hint 

41 

(Y 

ft2t4. 

\ 

A copy of the order dated 22-06-2000 is annexed here 

with and marked as Annexure-TI 

(f) That by order No. 1/29/96-E. 111/2812-18 dated 21-07-2000 

issued by the GOvernment of India, Central Water Commission, 

under the signature of Under Secretary —IV, the applicant was 

relieved of his duties from the Central Water Commission with 

effect from the afternoon of 21-07-2000. The said office order 

fiwther stated that the applicant was relieved consequent upon the 

acceptance of his ofilce resignation by office order dated 22-06- 

2000. It further stated that Rule 26(2) of the Pension Rules would be 

applicable to the applicant, and that there is nothing outstanding 

against the applicant 
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I 	 A copy of the order dated 21-07-2000 is annexed here 

with and marked as Annexure-Ifi 

(g) That upon acceptance of his resignation and upon being relieved, 

the applicant joined in the post of Assistant Executive Engineer in 

the Military Engineering Service on 24-07-2000. The petitioner duly 

completed his two years of probation as required under the 

appointment order and his period of probation was over on 24-07- 

2002. 

(h) That under the proviso to FR22(b), the applicant being appointed 

through proper channel and thereafter having resigned and having 

substantively held a permanent post on the same time scale, is 

entitled to draw a pay where the initial pay shall not be less then the 

pay, which he drew on the last occasion, and he shall count the 

period during which he drew that pay on such last and any previous 

occasions for increment in the stage of the time scale equivalent to 

that pay. In other words, under the proviso to FR. 22(b)the pay be 

last received while he was holding the post of Assistant Director in 

the Ceniral Water Commission. 

(i) 	That on his appointment through proper channel as an Assistant 

Executive Engineer in the Militaiy Engineering service, the applicant 

is entitled to draw the last pay drawn by him as an Assistant 

/4 
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Director, Central Water Commission, and not the minimum pay in 

the pay scale as his initial pay. As per the last pay certificate issued 

by the authorities of the Central Water Commission the pay drawn 

by the applicant was P.s15,927 per month, the basic pay of the 

applicant as an Assistant Director in the Central Water Commission 

was Rs. 8,825. Therefore the initial pay of the applicant as an 

Assistant Executive Engineer in the Military Engineering Service 

under the pay protection under FR22 should be Ra 8,825 per month 

as basic and Ra 15,927/- as the overall pay. 

A copy of the last pay certificate is annexed herewith and marked as 

Annexure-IV 

(j) That on his appointment as an Assistant Executive Engineer in the 

Military Engineering Service, the applicant was given as an ithttal 

basic pay of Rs 8,000 per month which is the minimum of the pay 

scale of Rs 8,000 —13500/- .As the applicant was drawing the Basic 

pay ofRs.8825 in the same pay scale of Ra. 8000-13,500k the 

applicant being entitled to the pay protection under FR22 made a 

representation dated 05-10-2000 to the appropriate authority through 

proper channel making arequest for pay protection under P1(22. In 

his representation, the applicant stated that he had assumed 

appointment as Assistant Executive Engineer in the Military 

Engineering Service and his initial basic pay has been fixed at 

1(98,000 in the scale of 1(s 8,000 - 13,500/-s It was stated that prior 

to his appointment be was drawing the basic pay of Rs 8,825 in the 

same pay scale while he was working as an Assistant Director in the 
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Central Water Commission, therefore he claim his basic pay of 

Rs8,825 be protected under FR22 

A copy oftherepresentation dated 05-10-2000 is annexed 

herewith and marked as Annexure-V 

(k) That the said application of the applicant for pay protection was 

foiwarded to the Chief Engineer, Southern Command under office 

communication No PFIMKS/AEE B&R/li/EIR(0) dated 18-10-

2000, issued by the Chief Engineer(AF), Camp Hanuman, 

Ahmedabad, under the signature of AO-II 	- 

A copy of the communication dated 18-10-2000 is 

annexed herewith and maiied as Annexure-VI 

(1) That the Chief Engineer HQ Southern Command Engineers 

Branch consider the application of the applicant for pay protection, 

but the same was rejected. From the office No. 

145301/606/2/EIB(0) dated 21-11-2000, from the Chief Engineer 

(A/F) Ahmedabad, it transpires that the representation of the 

applicant was rejected on the basis of an office memorandum No 

10/1/96-Estt( pay I) dated 10-07-98 issued by the Deputy secretary 

to the Govt. of India, Ministry of Personnel, Public Grievances and 

Pension (Department of Personnel andTraining). From the 

communication dated 21-11-2000, that in a similar case of one 

MES/608504 the claim for pay protection was rejected on the basis 



of office Memorandum dated 10-07-98 and therefore the claim of 

the applicant was also rejected on the same ground. The applicant 

was infbrmed about the rejection of his representation and was also 

coinmunicate4 with jite office communication letter dated 2141-

2000. 

A copy of the communication dated 21-11-2000 is annexed 

herewith and marked as Annexure-VIL 

That the office memorandum dated 10-07-98 of the Ministry 

of Personnel, Public Grievances and Pension (Department of 

Personnel and Training) lays down the guidelines for protection of 

pay in respect of candidates appointed to Govt service on their 

recruitment by selection through IJPSC, who were earlier working 

in Central PSU's/ State PSU's/ Universities /semi-Governinent 

Institutions) Autonomous Bodies etc. 

A copy of the office memorandum dated 10-07-98 is 

annexed herewith and marked as Annexure-VIIL 

That from a bare perusal of the office memorandum dated 10-

07-98 it would transpire that the same is applicable in respect of 

those Government servants only who were earlier employed in 

Central PSU' s/State PSU's/ Universitiea1SeflhiG0V111111eflt 

Institutions/AutonOmOus Bodies etc. The said memorandum is not 

applicable in case of those Government servant who were earlier 

-S 
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employed in another Government Department Therefore, the 

office memorandum dated 10-07-98 does not lay down the 

guidelines for pay protection in respect of those Government 

servants who were earlier employed in another Government 

Department 

(o)That in such view of the matter  the claim of the applicant for 

pay protection was wrongly rejected by applying the guidelines of 

the office memorandum 10-07-098. 

(p) That being aggrieved the applicant made another representation 

dated 1503-2001 to  the Secretary, Ministry of Defence with 

reference to the earlier letter dated 18-10-2000, 

21-11-2000, and the office memorandum dated 10-07-98. In this 

representation the applicant stated inter alia that his earlier 

representaton was wrongly rejected on the basis of the office 

memorandum dated 10-07-98, in as much as, the said office 

memorandum is applicable to those candidates who were earlier 

working in public sector undertakin& whereas,  the applicant was 

working in Central Water Commission ,. which is a Central 

Government Department Therefore a request was made for pay 

protection of the applicant 

A copy of the representation dated 15-03-2001 is annexed 

herewith and marked as annexure-IX 
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(q) That the aforesaldresenon of the applicant dated 15-03-01 

was forwarded to the Secretary, Ministry of Defence by office 

communication No PF/MKS/AEE(B/R)/20/j(0) dated 

03-04-01. 

A copy of the communication dated03-04-01 is annexed 

herewith and marked as Annexure-X 

(r) That the. afbresaid representation of the applicant dated 15-03-01 

was neither been considered nor order was passed by the 

appropriate authority. 

(7) Relief(s) sought 

In view ofihe facts mentioned iupara6 above,the applicant prays 

for the following relith 

That the respondent authorities be directed to give the pay protection 

to the applicant. The respondents may be directed-that the applicant is 

entitled to receive his basic pay at Rs8,825/- per month in the pay 

scale ofRs8,000-13500/- as his initial pay in the post of Assistant 

Executive Engineer in the Military Engineering Service , as the 

applicant was paid Rs8,825 as basic pay in the pay scale ofRs. 8000-

13,500/- while he was serving Assistant Director in the Central Water 
OLIS 

Commission, which is a Central Government Department.The 

respondents be directed that the case of applicant is covered byFR22 

and not by Office Memorandum dated 10-07-98 (Annexure-VIlI ). 



Interim order,ifprsyed for: 

no interim order is sought for in this application. 

Details of the remedies exhausted: 

The applicant declares that he has availed of all the remedies 

vailable to him under the relevant serviCe rules, 

(i) 	B 	sentation dated 05-10-2000, the applicant requested the 

Secretaiy1MiflisfrY of Defence, for pay protection under FR22, but the 

some was rejectedby the HQ Southern Command, Engineers Branch 

on the wrong interpretation of the guidelines contained in office 

Memorandum dated 10-07-98. 

(ii) 	Theplicant made another representation dated 15-03-2001 to the 

Lcretary, Ministry of Defence stating that his earlier representation 

was wrongly rejected on the basis of the office memorandum dated 10- 

07-98, which is not applicable in case of the present applicant The 

said representation was neither considered nor disposed of by the 

concerned authorities. 

(10) Matter not pending with any other court 

The applicant further declares that the matter regarding which 

this application has been made is not pending before any court of law or any other 

authority or any other bench of the Tribunal. 

P-tk  

/ 



Particulars of Bank Draft / Postal order in respect of the Application Fee: 

. 	- 	 * 

Details of Index: 

Same as list of enclosures. 

List of enclosures: 

(I) Order dated 26-04-2000 

Order dated 22-062000 

iii 	Order dated 21-07-2000 

Last pay certificate 

Representation dated 05-10-2000 

omce communication letter dated 18-10-2000 

Office communication letter dated 21-11-2000 

omce memorandum dated 10-07-98 

1x 	Representation dated 15-03-2001 

(K) 	
Communication !etter dated 03-04-2001 

Verification 

I, Shri Manish Kumar Singli, working as AGE D/R LI,GE Jorhat, 

resident of Jorhat in the district Jorhat, Assain, do hereby verify 

that the contents from 1 to 13 are true to my personal Knowledge 

and belief and that I have not suppressed any material facts. 

Signature of the aflcant. 

Place- 

-. 
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/D(Apptts) 
G-vcrnnie 'it of 1n(la 

1iiüstry of J)e1nce 

Novi,  P dll1, the d a 1 (I 
(I

') , Apr.11 	2000 

1fl.iEh 	t!flBr SIig1 
(;/r) 2hrl K,s, I.riiej 
HNo i3C/1, J4i 	ara:L 
No L)1J,i100i. 6 

C 	/v 
Recniitaicnt to llle pr ot 	i;.i tnt Wcutive Enginee ir M: 1itry 
nflq:iirrjip Sergim under t'JInjtry of DGftrj 

11n the Uis of the reuJts ni the Euineeringi Servicc Exaniinaiion 1998 the 
!:io'ut 

 
it 	pleased 	to 	ofir 	von 	a 	Group'A 	post 	of 

HCtf in 	the Ant aky  
r 	 - 	-- uni Mum ryof Defence in th 

;Yi!iU 

 

o'cri scale ofofils, 800427513500. Your pay will bf, fixed at the minimum of 
eay scale or as per nilee on the subject, as the case may he and you will also he 

eh Lied to draw any other allowances at the rates adnissible under and subject to the 
woAtions I iJ down in rule nr! ot ci ro 1j fluic the (lll of mich all owinces in fo cc 
:ifl) fi' tjit' 

The Lenns  id conditions cl ibe a ointment 	lbUoxs; 

i) 	'The post is pc naneni bit intis1 anpoi .nieni w1 he on temnorary basis. 
Your claim fr pornanen absoipiioi will be considered in. accordance 
with iiiies infhucc. 
You will be on probahon far a. period of wo .yers from the dtc of your 
appoIntment Hch may beP,,Jmded by do ecinpetent authority Thr 
L111iL-O V 	1!O 1r  i 	'I i 	j 	Lt c u 	f\)1ii\p OP for fcplute 

°the departmental exa 'i iitthon OT IOF of nc:n-uonlpletlon P aimnn 
OR Re any 01 ar rcason to be (:oca in ei in'. Failure to c o;nplot e 
tirc period ofppbtion to the WkWon of the corn etent authority, Al 
icnder you liable diechared Rome Rem:iee OR io be reverted to uflr 
parent dej:arNi'un in LIe case you 	; emi S !lüved to hOld a lieu aane t 
. OOt in th'it (ipI1.1pC,t 

U 	 ( 



- 	 -, 

Wool pal 	 Hi 	h. 	OtL two romiod 
NOW 	 • 	 iucdj  d o , h,w; thn'e J:r i Id ;u 	ifliy 	ii} 	O 	y pccrihd ie to I lie indjc ai Bo :;: a 	be i me o 	duJ. E: aunjuatjon aud vow' a,poj;.tne 	will uot be 	tIced WiI 	icl unJ 	you ave declard 

utcdicu!ly .it. 
 Ti n  ano, time oud 	ct lum of medical eanhiiatio,u will be SIMMuMed to you dicüdv Hthe Modic1 B uw-d Authorities. No 

Iravellin ui1owancej be n isei?k to you in respect of jouniey 
perttm in comMon with lJie. is joycal Exminaiioi 

(iv 	Tii oin:rep ::ay be rinhiiu ed ut u time 0I one m ent's not iot 
by the either ide. \hz. 'flie uppoi.ntin ulIrouiIV OR by you without 

ag ang 9i 	'DIZ by 	 ito, 	I 	
OJ 1  parent dopEatmebt 11 cane \OU Oro 	a IS 'fe m; itiir 'fH; however, rcie 

rl otOr1ninu 	you sei - d fortjwth OR be:me the oxphy of th 
piaicd period oI notice 	a.:un 	vuied t' ,'Oii a enni eqnivaicii to 

the Puy and naNTAd 0iI thej 2 ot. 

m) 	You Hil be eojeci 	i.0 	diii uie of qmico 2S OPi dicnble to ton)j)orai 
flCiAhral Giveram 	Servn1 pla f 	Services Etates in 

iQIu fl 3l1 \th 	 ME oi i thno to 1p 
You will ulro be nubj e1:to w bi Seiviee Liubiliy Rules, 1957. 

iSJ 	You will be requirei to ser:e a3je ifl IuOC. 

•I1 ou 	not ec euuucu 
ppc1Thie.ut unless cm am u'endy eubw 

govet'nniejt in a sub; n.n[iw :aa. 

Yew er pHimeaf ;ill be zevei nrd H the rlvnt Ruie 

eJoawc Jbr 101 h'i the 
ti uider de Central or State 

and Oi'den 
sed hum ttl1C h) tSnC. 

ce wi U be requiied to take c uth/a hi in in the fal iowi; ':Oiw: 

I 	I 	 ' 	•"' •t ' ' 	I 

	

Oü wcur ana sot; w. n m 	'I no 	mu uon: 
i 	( 	I I 40 	UI 	 Ih d iji 

0 AWS all 1001 wiji out the 
'n. Ofiba Uilly. 	p' md HO 	p:u 	jft (; bn im 

—p-- 
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) 	I U CCOI(1U1C 	vffli tht, 64  

v
,
1i lwt he AsTla 1 	ppo UURt uihi' Govi ol Indm: 

() if yoi have enI rd 	ou 	ur 

haviug a spum I I I). 

(b) If you hwe a rpue h\'u, iJve 
ma'riae with any perso,. 

ted 	uiriage with a 1)e1'aon 

enti ed into or coutractcd u 

In re.juiremeflt the:'eof, you re, tieicfot. 1ed ic complete 
the klw'aIiOu 

the tached form and f( ':d it In this AludsTly,aonwiUi v: Ui' neceptUflee. 

It' at present 	u nie an 	anloyacs of Cct1tr:L Public ntec1n'i.e of an 

aut000nWus bed wi )tJ' or ibtnntilY OW d.. 101 1 ealceuoIJ1 by 

I 	ii 	 I 	h 'I 	1 	f 	h h h 

red yon 	
ihi ha:c ic ecc' a ftc b bond to ser 	with 

!LL)!1i?t L UI 	UI 	
)U& 	U UW 	UI Lilt i ijOJi )Uu 

period and ifl onse yen !Si 
1 o ser' MESIINA /Corps of lIME or leave 

bere the cc 	o 	original bond pe icd for a oh where th 
ih 	

e 

exmptiofl fr:a bond obli:ation ir not availad ic the propoioflatC bond 

money 	be 	eriLed ftoin 	cu 	:.nd rethuded io the 

n oft. iyOli vow oiaitlahl . had executed the 

DOfld. 

(div 1±' any declaration givon er intbrmation thruiebe by you proves to be Iise 

	

01 i 0U are JOUPd IU 11 	1i )u 	ua 	n 

you will be juihie to removal om Seince nd such other action as the. 

Gort. may deem iiecs51'. 
(Xi.:i.) Since you hve chned to be bcionitig to chedUlC(.l Cante/Scedal 

Triho/Oth0' Baciead Ctus Cemn1mitY ::u cippoiuUn1lt will be 

provisiofla niid 
 being will be subject ta the cante/Tibe'Cla cciificateS  

viThd tiirouph propcv channels ici d ft . \eI'i:ucsiIi reals that the. 

claim to bemrig to cheduled Cage, or Scheduled Tribe OR OBC a the 

case may ha. islidu, youi' seivicO wdl be, cniuiafeU Ibrthwith wjthiOUt 
aSai1iifl any furih:r rc:oai and vi thoul n eudic to such further 
action as in , be ftsn unlr i.icnl ot: the indian Penal Code ihr 

'odncUO1l (:1 false COt idi er:Or. 

ion 	
in th 

eie required o 	cduc ' 	'ancbi n cni.ific: 	e flCIOC form 

uio 	ettnd Ohcc 	v.hii: 	Hrha u:crua:I 	of this offer to tIft? 

'foa are 1 quirod ic' pr':uln: 1tc 	c. r ,rur: 	:'tiIct 	fre 	on are 

tooiu dny:- 



a. ,  -,; - "I I,-  

—1 r 

NA 

ft  you aocept lh cdr n the e;m' :. ce 	iooe l 	ilod above, you obonid 

V(P,i 	ptnco 
 

of Ow Ar ARTAIi .ho do 	'icuft n iUon.ed above, vithi u 

in 1 	of t he Ivueot of Q tUeI to (1) Alto  

i fIue Nv Le1hi II (2) 	u t i'Lc1o(LJE) J 
Ii  

P 	New Delhi- 1]. with a copy c:ndors:d to tItle Ministry. Poe[ing orders will be 
by tho hovo authon t all er 1l;.o i.cci 	of ye w amphuice of the offir 

; 

1 Yourc IItlii1t!V, 

(RfJATfEIUEE) ITA C  

	

T)epoty 	crtai to tl.e. (iOVi'I1flieUt othia 

'. 	to CnitC iac 1Ifflf. 
couuiwujfv. 

•: 

'I 	 , - 	uOulawAva / a' 
that the 	cr3it ieporte on tile 

:Vcfj( 	p';;fl.!flCO ot. ie candidate should bo 

tade avail 	to tie Corn ad 551011 een' year for a 
eriOtl o1'. 	are eubeecu!e I to their atpomtnient. 

r'•3 	 F;: 	a:- 

ri' 	ecrcI2l. 	S  
c 	I il it 1tt 	' 	J 	YO/I' Vii  tIt 00 	99 

Dhot.ur I'iouee 
'ti d,'a,o TI 
:'" 

MuNr Ieo!l. 140,17 • ' 3elhi 
	

1VA t.,i: le!ie'I ,  

io;jCit tr iy,,:W 

- 	 . 	 . .. 	
I. 

010.3 ' ! 	J0L1'0 :,iit..00iV 

T. 
3-i 



to. [3u 	/2ODb* .1 

	

Ci I ::n I 	o I 	id 
iI 1 s t ry oF i/a I a r Ros ou I . UC 

	

Do ihi, 	
\ 

( DI 

iDa 	rosjdnit 	is 	pie;:scJ 	to 	ac:ccI: 	Lli mi go LV 1  Oii I cvi I' r i?iJ h\' SD i MElt) 1 51 Kuma r Si fl gh 	U Un I c Time 	Scale Off oar of ihe Central 	Water 	Engin j j no :: 
(Group— A) Service .and presently posted 	as Ass i SI arri 	t. Di r e c t or, 	Central \Vat or Commi ss i ott, with 	a f fect 	F mom the 	data 	he is Octui ly ralieved of his 	duti 	Froin. r oul a 1 	at n 	cmii 	i ci 

Sincp ShriMa nis h Kumar SON has tonciai eO his.  res i gnat ion t a 	up ono L ho 	appo I nt m nt / i lb pi np i.)urmission 	the 	brnofits 	unclor 	Rule 	26(2) 	ci 	CC (Peion) Rules 	1972 would he admissible to 

(A.K. BARIJA) 
LLIi SECRETARY T O 

GOVT. 
 

OF NI A 
ía 	:371 092F.: 

Copy to:•- 

rho 	;ucroi: ar y 	Cant: ro 1 	Wtrr 	Comm s: Ion. 	:t'to. 3hatavI ) 	R. K. 	Pura. NLW balD i with 	ioicm1uc: 	tO Hioir 	lstter 	No.1/29/96_p 111/7111 	t:h'id 	29,p:':t'ai, It 	IS 	raCIUiisi:cc1 	1: 	cl 	CO..)' 	oF 	the 	bat- cia mci nqui shiaant 	report 	a F Shri 	Moo sh 	Kumar 	31 fliay be sent to this Ministry for rucot - d, 

2 	1ie 	PEi' 	5 	/\000ufl s 	01 1 i 03 r, 	Cent rut 1 	Woi:am Coinnt i s's ion 	Sowa Shawan, P. K. Puram, New Del ii . 

3. 	hri 	F.anIh 	Kumar 	Sinob, 	Ausist -rt 	Di miclor, 

	

Cent 'uI \/nl or Commissinir , Sara iihowa;i, 	R.K.  ii 

All LI A) 
I 1 N)l5 JECt:/\N' 	TO TI Ill •. 

or 

4 k JL,,-u eoulf 

,•-... ''S. 	 4 



V .  

No. 3 /29 / 96-K.  
(overncml. of -I oct 

Central Watov Coimi 55100 

New Dcliii, thted 21.07.2000 

£)J:EJ,JlW?i 

Consequent ur>ori  acceptance of his res ignat ion vi.de 
ki ni stry of Water I. sources Off .i cc Order No. 30/4/2000-F. I 
dated 22. o& 2.w0 SII.1 i Man jrh Kitmar 'i.ngh, AD/AKE is 
rd. toyed of his diii: .es from Central Watr Commission with 
of foct from thc,: af. ternoon of 21 . 07. 2000 

Si nec 	Sh r i Maui sh Jtumar S i.ngh has tendered . his 
ron ignat ion to tai:e up appointment in the Miii tary 
Engineering Sriees on the post of Asstt. Executive 
Eninecr w'ith proper permission, the benefits under 26(2) 
(Pension) Rules, 1972 will be admissible to him. 

There is ncit.h.i ng outstand log against stir I Manish Eumar 
S i egh AD/AEE , ClIC 

(D. VIDYARTTJI) 
)NDEJ1 SECRETARY-- IV 

TEL; 6101094 

to - 
.1. Pay & Accounts officer, CCC. 

Ministry of Water Resources ( Atti: 	Sb, 	A. K. Barua US) 
5, S. Bhawan, New Delhi , with respec: to MoWR letter 
No. 30. 4. 2000--F, I dated 22. 116. 2000 . A Copy of the Charge 
1l ii nqu i obment Report in respect of Sb. ilanish Kumar S ingh 
AD/AEF , CCC is onc losed 

Director, P&i) Directorate, CCC, New Do lb i 
1. Section Officer, A/cs-ill Sect: ion, CWC along with a copy 
of the. No Demand Certi,i.ichte of Sb. Manish Kumar 
S ingh AD/AEF , CWC 

5. Scction Officer, CM&V Section, CCC. 
Mani sh Kumar S ingh, AD//diE CCC 

7, Sb, Sameer Mistry, LDC, K. .111 Section, CWc. 

Jtaoltj 
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Acwe# 



 

A Nj ioi , x 	— 

t 	 ) 
(e Apprix C.) 

LIMST pj:y  (_1:It 1 k_i IL 

I) 

a 

I 

•••:•••_• 	
' 	

;'• . 	... 	' 	.) ::'. 	'. . 	:: . 	 :' • 	': • •" • • • 	' • - •.• 	r 	 1IT 	'I: 

i.1 - t . fly 	tIIC C 
ii j'lI 	tr1 K1t1r- 	' r iL Ott 

t 	 o 	P 	 1I)Ul 	' 	 J ('1fl1C? I IP 3X(4flil 

., 1t 
	bid lip 	 , 	. 	 : . 	 ruwig rtei 

IR: Dt,CiUCti0;-1S tipto 
no :;ir 	op oy 832 	 31/7/2000 

Pv......... 

, TiIir 	CT•f 	
IDI• ........; .,:_'• 	 CGIIS 	70 

. . 	 ............ 	 C3LGXS. .....120 ............... 

GPF 	29.0 ................ 
1000 

................. ..................._ .74-.*,,pVa1, t 	'?.t! 	 ................ ' 	A 	 • • ' 

:. 	'r 	ff  
Provident Fund Aci:o.inl 'o........ ............................ k p.Ht3Ifld ty Acccurtn 	Gciicr; .................................... 

'''''''''''' ''' '''''''''''''''''''''''''''''''''''''''''''''' 	q 

Hmn ont r c 1 rec of the cHr 	of.....................................................................on th ............................................... 

....................................... M.r ............ 	 2 .Q.Qf) ..................... 
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ixtu 	on1y) 

( 	O1 C 	 ? Q f  0 	4, T nt y iou - 	on l) t c 
Aw  

rv recoveredS n 20 Anst alme nt) si f 	000/ P 	W, cf !gu 

fm 	 . 

I 1 2.100 to 21.62000 Qmountlrl  
? 

1f(I 	
••tO 	 fl 	.flt of 

• 
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i 
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P PP•ii rppj 	 /rnou;Pt of 
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. 	3/2 000 

	

•4/20()c). 15927 	10(0 	120 	70 

	

/2000 15927 	10(.0 	120 	70 

	

/7000 	59 2 , 7 	I 1. 	 12 o 	70 

	

( 	t/i/200LO7&) 	 0 I 	120 	70 I 

cr FOrC) CCn 	i•fle 

) P1 j1Ar 	 ii 

0 I 	... . . . .. .. 0 	
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Sub 111 	W1NC POFECTiO N OF PAY 

(Tbrouh Proper CbaiinJ) 

Sir, 

;xi Mmi 	K!iVJ Sm, 

0/0 Chief En,r 

, ) •t 

'iO Secrelary. 
'iutiy of I)øThuc 

w Delhi -- 10011. 

re:rence to th above apl;oii)tment lefler, I have aesumed the appoinlrnent of AfE 
( 	m 	oft e it Chi E.iir i (Air wcc) kli ddbad on 2'Rh Jut 2000 (flq) 

L ntiat I3aic Pay ha bet f;wd R. 8000/- in the pw iea1e ofR. 8000-13 )500. 

O Ille abOVe 	oinlmjjt T liud W(>rked in Centrffl, water Corniniaion, Nev i)etlti a 
rai ( vermuent .DprLwent i A itant J.)irccor (Gronp 'N' Post ) from 2nd Dec,1996, 

2.1t( Ju1y2000 (A/N). I wa 	flie 

cliP. 	Py icdy rJM'fl in Cenlr:d 	.ter Connuieiou, New Delhi 
P c. 825/ i to be oec. A :upv of La Pay 	

W 
 ('er ificato iswed by my previow;  

NO ieJJ 	enclwed. 

r:quc you to kiT4Iy isn 	derufbr pay piotoeiou of R. 825/- in MES at th 

• ••'. 	 '{our 	lb.ibiiiily, 

5/R. 200 	 JY02 097 

.2 	 (• ' 

V 
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. 	. 	. 	. " 	 Chief • Eg:ier , 	 .. . 	. . . 	,.. 	 . 
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ppf _ i1 001 	 I 	 y - - ..- --.------ . .--- 
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'$ 	t 4  I 	An appjj c# jo6 ('(,( 	05 Oct 000QbMittod .. L)t 	/5')7 
¶:1T 	 jrj 	rji 	,\:r. 	 th 	 rer y 

;( 	 tort1ri ri M3 : 	 l'o ~ 'ith 1r trip1ictc9or ''  Fn_ then ytio,p LCE 	 - 	 ' 

, 	 x 	i 

iit  will 

A 

SA t4DI :) 

	

:— ( z. aov.1 ) 	 For1 Chief - 	. 	
.. 	 .. , 	 . 	.• 	 .•.... 	 . 	;. 	.. 	 . 	 . 	'V 
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T Jc 	6361734 Dakshiri Kirnan 	1ukh'ya1aya , 

anginear Shakh 
HO S outhern cofnand,.,. 
;rgine'.rs B ranch 

l5 3 O1/G0C/ 22 /)(o) 	 -\ 	N:/000 

Ch.if Engineer (/U?) 	
.: 

Camp I-urnafl . . 	,... 
Ahmc2c3):);:d 	- 	300 •.• 003 

APLIC2 .T],ON 	k.OU 	1G 	PR0TE(I ON OF 

\1 IN 	[j0 602397 SiIr-I 	1ViN IJH Kth1AR 

i?..cfcrence your leLter No. 	PF/iiKS/AE 	.B&R/11/E113(0)_._,_ 

(L 	10 oCL 2 000. . 

An 	app1:Lcat:i.n in r-;pect of above officer received 
tLL r your lcLtei at r0erence is retur ned'nretith. 

I 	tii omnocti.on p3.5u refer t 	E:LnC' s Br AHQ 

jj)i 	jottnr i. 	5620/310/ 	lfl( Cadre) 	dt..24 Oct 	2000 
to this HQ a d oc)y Ondarsed to your,  o1:lce under 

-h ica c)py of GY't; 	of 	I1i:iC 	:!j.rj 	of 	person.r 	1, 	Public 

-j?U1ce Oi: ;jc 	(Top"rtneiz 	of Personnel and T rai.nir!J) 
N12/) (I' 	-I ) 	dt. 	10 j 	J. 	1)98 h- 	been 	for-ai_c?d 

,r 	-Ln- in 	:ctiiin 	±T1 	similar ca 	of 	:4/6(3-04 

hr:L 1'ai ith I 	tmzu: • 	AE 	m/i 	of 	you r cffice . 	pleasu conf ir 

rec.Lpt 	c;: the 	same and a! so 	L-;:; /602097 3ri Mani.Sh Kumar 

AN B/-- may be j.nformcd accordingly. 

• 	a /it 

t 

fr 
y 

'1 
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fJe.!:ihi,Uuc. 1007 I9t8 	 . 

H 
OFFiCE MEI\1O1(ANEiUM 	

,.. 	 . 

(2tbd1ii 	ELf it. 	Opy ut 	jjdtes .L01k149,1 ii lilli'. Sector 

• 	 Uttdc:lakiuts dc; iccorhucidet tar sopoittiucul by the. Ui'S'Chy 

the ruthod of t'tcciuilietty 	:i:u ion - Regarding. 

'Flue uuctui:tcd is dirrctcd to refor to this dquanunk Ms No 12/1/83- au. 

deixI 7.889, 23.2.92 tad 8.b.93 out due cub eel me.iutiot:l above WE lay down 

puidchi;ue.c for piutchiouu of pay iii rcejucct of the. cauudidaIe .9;kiiu3 it lubhiç Sectir 

)citithup ct;, ni tittEr appaiiihnent as Dii cci Recruits on selection tbuoublu a properly 

cotistiWtcd au oily incidetitug Depaltuculat authuouitics. lie O.M dated 1819 w:s 

stied auto utttaliv'e. of the. 

deputcut ha1 rc';i ted ccrsin casce. sc:Iu cii; cation an to the exact 

scopc of thin tIc ;;'lnrut'5 0.1.1. dud1N9 p.! cridi.ins tibet v,tuich bcncbit 

urle. t..t O.M. is atmoekilt. 'kite. itattci iie.f been e.p;e.iitc.i it consultation with'tltc 

IJESC :utd 1 11C posiiion is cl:;uili;d a; luldcr, 

The ben-fl! cf ayorotctiou is aesilable to due tdovt;iutcn( ecivants out dicir 

re.cuuitiocit by tielsehiotu Euccu rh UPSC, subjcct to fulfil intent of ccetain conditions. Tho 

hsti'flt under [tue. Old. dried 7019 was ceticuid; .1 to die c i.!idatce. wuldiug iii c.e.ntual 

Pdi.i;;fSlahitIdJs/ Univctfjtics I hetuui -OUVCtttLiV.uti liusti t1)rri5 / i\tiiottouttons hlodc 

at with a i'k;w  to bt;t,/iJt 	alcutt, "vilich he 	;uulable in thio:;c t.auuis:utious, liuc qutcrtiouu 

wM&u LuG ohj cu; I; c onE r hy'in g ii iC above o: d cr. could I. such eyed U rough opcu 

ccoitpch'e cxaiit;uior, in ,!uiait the cuuphoyces unit Publi Sector Uiideut;kuigs etc. 

atco appcar baa teen couusickrusd. It is clarified 02.1 the beuicit of p;uy prot;ctiuuil ttiudcr 

the. above. ordcs is veilabla :inly if tIe. sciecliotu is tiurough hut endow ;uud not through an 

afuct coinpctitie'e. munin.kiion. \'lic;cvcc die potechon tutIsi be. above orders is to be 

Chic Coitri;;;iru tIll indicate in its ra itncruib;iuiru Ecltcr to the Mi;iiety 

e.':uue.e.nicd that uy of stuchu uiuuhiitalc(s) should be. Ii;c:ut as per tic 2uitciiiic 	alit 

thir above orbs';, Putlicr, On bcne.tit would be e.v .,bal,lc to an ntti;cr eoiniig fuoni 15W 

to onE' if thw oflicce ha:'. ;onup!cte.d the pciot1 cf prol;atuo'i successfully for being  

in tIc poet in thc 	act oity:is;ulion. 
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'ih ti r:piitr;c't nccd not bc rc-OI)Cz4i. 

4-6 • 

5. 	ln 	far as thc pr sons wou:itg in th I diai tudit and Accowtts Dcp i' 	., 

re crccrnd, this chi i fic ain &, uc si n consu lsoan with ihc CouproIlcr & AnJho 

ci c iw 

JON) 
..'UT'i.' SEC1t'frRY TO TIlE GOVT CF JDIA 

AU LWQAs!MrmmcuN of thç Govi. ol md ..' 
As TICI '.aI1da d ht). 	 , 

No.! 2!1i95-i'.tL(Pay 1) 	 Datcd A 10. 97. 09S 

I. 

 

Ilit 	 Cc 33rd of India and all atcs undcr Ida 

;I (wiih 400 'arc coic) 	' 

tinar Gncra!, S 	cnc Cnnt; 	India. 

•;circ.s 	in 	Union 	l'niii 	Scrvicc 	Con idaiot'Jlflcctan 

':onii'Lcik 	tha SccrclaraiRajya Sabha SccciM.'Cabiiit 

';ccrhriic1:d Vir; ilancc Con ' 	sion/PtcirJcni's Scct.aviaifVicc 

A"Odals MCNIMAW Minis ':'.c OMMMMIg Comnnsiun. 

d. 	Conro1k Gcnctai of fccow:d( .n; uticr of Accounts, 'Minisuy of 

, 	),Oncn of 1>:r'nnct 	Trahiin; (.\IS Division'JCA/Adrnr. Scction 

\'diuIai Scrcth:" i{o:nc), Mini: ny oil 10r1c tjfairz. 

Joint Sccrctzrj (lJnio6 Tcrrhdrics), \-'nistry of iloinc Af1irs. 

11. 	•cc;3:t1ry, Nat.ionai Council (Soi Ii SkIc), 130 Fuoa Shah Road, No 
Dclhi. 

9. 	All 	Of1iccr::/SccI m is 	of th c 	Dyni-uncnt of Pcrsonnc) 	& 
RcTorms 	& 	iuUtic 

Gri :?a casiDot I'iii::1 of I' n..ion 1. l'cn.sioncr's \Y.lj'arc. 

JO. 	:Oti:t Sc-:rataxy (i'tF.) .iinist y  of iii'r.c, Dc1tuijncO,t ofExp-cndi'.uc. 

• 	 1!. 	3(/j Spuc sta. 

• 	 ' 	(J. \vj1,SON) 
1)cn3Y ccrd y to thc Govt of India. 



From : 1\1 l()2O97 
Sh.ri vJaiii4i JK.t inai Siii,h 
AE.E J3iR. 5') 1.11 (i>I) 
C/C) Chkf Enginec..r 
.Aiin'icdabad-3 80 003 

/1 	A 	 - ovv1Jc , _( I 

-7 

T(1) : The Secretary, 
i'Vlin of 1)efnce 
Ne\; Delhi —110011 

S[.13 : REGI\R.)TNGPROTECTION OF PAY 
(Through l'roper Channel ) 

1. 	Referenec - 

CE (AF) Al.uncdabad letter No PF/:4KS/AEE B&R!11/E1R(0) dated 
18 Oct 2000. 

(.E, Southent Command, Pune Ietr No 	1/606/2/EiQ)_çU 
21 Nov 2000. 

001, DOPT OM No 1.2L1/96Esl1 y-fl4O  Jul 199", . 

Sir, 

2. 	1 had c.r1icr applied for pay protection in i'vIES & it was sent to CE, Southein 
Conhii\and \ (IC let icr referred AI I (a) above. C nsequen ily, I gui reply from CE, SC 
Pime ofike vi& lcttr ic leered at 1(h) above. 

3. 	Mv appication hasbeen returned citing. fit letter rcined at 1(c.) above which is 
.ompkLI \'OI 0 in nr case This GOT, DOP I, office Minoi andum is ap 1)1cablc for 
those candidates which were earlier \vorking in PublicSector Undcrtakings before 
joining MES. Whereas, I was working in Ccnlei Water Ccminiseion , New Delhi, a 
Central Government Department as a Group 'A' Officer from 2 i1  Dcc, 1996 to 21 Jul., 
2000 , auier being selected by TJPSC at Engineering Services Exam '94 (Referpara 3 of 
my application ibv l:;uokc.tion referred' at 1(a) bove). So, it is crystal clear that before 
joining MES. I was working in a Central Govt Department in groun 'A' service. So,. the 
GOT, DOPT O.M quoted at 1(c.) above is not applicable in my cac. 

.4. 	Moreover, the first sentence of para of 001, DOPT, O.M referred at 1(c) above 
quite clearly says that the bono, fit of pay protection is available to the Govtservants. 

5. 	So, I request you to kindly consider my ease br pay protection at Ilie earliest. 

Thanking you. 

Youis faithfully, 

J)aied 	: .N;LAkI. 2001 

(i\'IANISI 1 KU\4AR SINGI.l) 
MlS-602097 

4. 	AEE 113/1) SO-ill (PLG) 
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• 	 V- ' 	 V .  2867805 	
ChIef Enqtheer V(AF) 

V 	 V, Camp Hanumar& 

V 	 V 	
AhmGdab,;V300.V,P 

p/t,rS/ACE(B/R)/ oPC ,/C1(t 	 Apr 2001 

The Secretary 
M..n of De±On( 
Uc' Dci hi. • 110 011 V 	 V 	

•,,: 	 ' 	 V 	 V  

flFARDPCz 	OlECT1Oi' OF PAY 

1 	ifl ar)1.cicfl dtd 1' ic '~Oil ieceved from ES/ 6020 0 / 

Sh sh kuia1 5 n' h, iTh (/R) rqarcing protetiOfl .flci 	
o 	P. 

j. c firrdch1 hore'w1th. 
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it, is iPque$ od tha'c on early ct ion may pleaSe be talOfl 

at your end, 
 

V 	
S A .TADVI V) 

AO—II  

Lrç 	O :— ( n e ) 	
For Chief EnqnPtI 
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-- 	 D Tolikar) 
Major 

c 	 Garrison Engineer (AF) 

IN THE CE.N&RAL 	P1INISTflATIJE TRIBUNAL 

,GPdWTI FENCH::CUwHrTI 	 0,6 

In the mattei o 

O.A. No.321 of 2002 

Shri M.K. Singh, ... Applicant 

-VerSUS- 

Union of India ' Ors. 

Respondents 

WRITTEN STATEMENT FOR AND ON BEHALF OF RESWOMJENTS 

NOS.1,2 9 3,4 & 5. 

I. flajor D. Tolikar, Garrison Engineer(JW),Chabua, 

P.0.-Chabua Airfield, do hereby solemnly affix' and say as 

follows ;- 

1, 	That I am the Garrison Engineer(AF) Chabua, P.U,-Chabua 

Airfield and as such fully acquainted with the facts and 

• circumstances of the case. I have gone through a copy of the 

application and have understood the contents thereof. Save and 

except whatever is specifically admitted in this written 

statement the other contentions and statements may be deemed 

to have been denied. I authorited to file the written statements 

on behalf of all the respondents. 

That with regard to the statement made in paragraph 3 

Of the app].ication,the respondent beg to state that from the 

documents submitted by the applicant it is confirmed that he 

served in a Central Govt. Organisation. 

That the respondent have no comment to the statement 

made in paragraph 4 & 5 of the application, 

That with regard to the statement made in paragraph 6(a) 

&(b) of the application,the respondent beg to state that the 

applicant has served in Central Water Commission a Central Govt. 

Organisation being a Engineer Graduate through UPSC and subsequently 

has been appointed by ministry of Defence in ililatary Engineering 

$ervice after resigning from the Central Water Commission after 

getting through in Engineering service,examination conducted by 

the UPSC and the applicant issued by Govt. of India. 
Contd. .p/ 2- 



it 

( 3 0 	
k o Tolikar) 
Major 

C 2 ) 	 GarrS0fl 

S. 	That with regard to the statement made in paragraph 6(c) 

of the applicotion,the respondent beg to state that the same are 

confirmed as per Govt. of India leLter dated 26 Apr 2000. 

That with regard to the statement made in paragraph 6(d) 

of the applicatio,the respondent beg to state that the same are 

confirmed as per approval of resignation given vide Govt. of India 

Central Water Commission letter No.1/29/955-E 111/281218 9  dtd. 

21 Jul 2000. 

That with regard to the statement made in paragraph 6(e) 

of the application,the respondent beg to state that the tame are 

confirmed as per copy of Govt. of India, Ministry of Water 

Resources letter,  No.30/4/2000-El dtd. 22 June 2000 signed by the 

Under Secretary to Govt. of India. 

B. 	That with regard to the statement made in paragraph 6(f) 

of the application,the respondent beg to state that the same are 

confirmed as per copy of Govt. of India Central Water Commiosion 

letter No.1/29/96-EDI/2812-18, dtd. 21 Jul 2000. 

That the respondent have no comments to the statement 

made in paragraph 6(g) of the application. 

That the respondent have no comments to the statement 

made in paragraph 6(h) of the applicRtion. H3wever it is agreed 

that the indis who are transferred/join the department from a 

Central Govt. organisatIon to another Central Organization 

protection of pay is granted as per FR 22. 

That the respondent have no comments to the statement 

made in paragraph 6(i) of the application. However, it is felt 

that the mdi can be granted Rs.8,825/- u.'e.f. the date of 

appointment in the depit. Keeping in view of the protection of 

Pay under FR 22. 

126 	That the respondent have no comments to the statement 

made in paragraph 60) of the application. However, it is felt 

that the mdi having been appvinted to the CWC in the Pay at scale 

Rs,8000-13500/- and drawinf the basic salary of Rs.8825ajc 

having beri appointed in the F1ES in the same scale and both being 

a Central Govt. Crgani•sation the basic pay of the mdi is to be 

fixed at Rs.8825/- based on the protection of pay as per FR 22. 

Contd. ,p/3- 
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13. 	That the respondent have no comments to the statement 

made in paragraph 6(k)1,(1)9 6( m),6(n),6(o),6(q),6(U),6(r), 7 

to 13 of the application. 

VERIF1CAT1C 

1, 1ajor D. To].ikar, presently working as Garrison 

cnginear(Af), Chabua, P.Q.-Chabua Airfield, being duly 

authorised and competent to sign this verification do hereby 

solemnly affirm and state that the statement made in paragraphs 

/ 	of the application are true to my knowledge 

and belle?, those made in paragraphs 	13 	being matter 

of record are true to my information derived there from and: 

those made in the rest are humble submission before the Hon'ble 

Tribunal. I have not suppressed any material facts. 

And I sign this verification on this the 3Oth day 

of

)IY 
2OZ3 

DEPU NENI 

0 ToItb) 
MalOt 
Garrison EngineOf (F) 

1 	r1 


